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CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD BENCH,
ALLAHABAD,

Dated: Allahabad, the22nd day of January, 200l.

Corah: Hon'ble Mr. S. Dayal, A.M.
Hon'ble Mr. Rafiq Uddin, JM

-

OHIGINAL APPLICATICON NO, 04/01 OF 2000

9ri Nath Tiwari,
s/o shri sneo Prasad Tiwari,
r/ o village & Post Bihasara,
District Mirzapur.
: s« ¢ = « dpplicant
(By Adgocate Sri B.N. Mishra)

Versus

l. Union of Ipdia, -
through Chief Post Master General,
at Lucknow.

2. The Post Master General,
~ll ahabad Circle, «llahabad.

3. The Superintendent of Post Office,
Mirzapur,
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4, Bali Ram,
s/ o Basantey,
r/o Bihasara, Post Cffice- Bihasara,
District Mirzapur.

. . s = R Respﬂnde l'l'tS

ORDER (CPEN CQURT)

( By Hon'ble Mr,3, Dayal, &M)

This application under Sgctionl9 of the
Adninistrative (Tribunals) Act, 1985 has been filed for
setting aside the impugnéd order dated 9.10.2000 and
for quashing the advertisement dated 20th November, 2000.
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2. The applicant in the 0., seeks fo'chiﬁh¢J
the Notification issued in pursuance of this OJ:dET i::

3
| 20 11,2000 (Amnexure A-19 to this OA). He—

3. We find that no illegality in the order of
the FRespondént no.2 dated 19.10.2000. L-I.t does not

prevent the applicant from applying for the post and
to be considered for asppointment on the said post.

Hence, we dismiss this application illunini as mis-

p__a«%\/v“‘d ﬁ'

AlM.

conceived,
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